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MADHYA PRADESH ORDINANCE
No. 1 or 2017

THE MADHYA PRADESH JAIV ANAASHYA APASHISHTA (NIYANTRAN)
SANSHODHAN ADHYADHESH, 2017.

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”’ dated the 22" May, 2017.]
Promulgated by the Governor in the sixty-eighth year of the Republic of India.-

An Ordinance to amend the Madhya Pradesh Jaiv Anaashya Apashistha (Niyantran)
Adhiniyam, 2004,

WhaEereas, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;

AND WHEREAS the previous instructions of the President have been obtained as required by
the proviso to clause (1) of article 213 of the Constitution of India.

Now. THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance:—

1. This Ordinance may be called the Madhya Pradesh Jaiv Anaashya Apashishta (Niyantran)
Sanshodhan Adhyadesh, 2017.

2. During the period of operation of this Ordinance, the Madhya Pradesh Jaiv Anaashya Apashista
(Niyantran) Adhiniyam, 2004 (No. 20 of 2004) (hereinafter referred to as the principal Act) shall
have effect subject to the amendments specified in Sections 3 to 4.

3. In Section 2 of the principal Act, after clause (i), the following clause shall be
inserted, namely:—

“(ia)  “plastic carry bags” means bags made from any plastic material used for the
purpose of carrying or dispensing commodities, but do not include bags that
constitute or from an intergral part of the packaging in which goods are sealed
prior to use:

Provided that the bag which is used for packaging shall be treated as plastic carry bag,
if it is re-cycled;”.

4. For Section 3 of the principal Act, the following Section shall be substituted, namely:—

“3. The State Government may, if it consider necessary so to do in the public interest,
notify the thickness of plastic carry bags or containers, for the production, storage,
transportation, sale and use thereof, or by a notification, completely ban the
production, storage, transportation, sale and use of plastic carry bags in the entire
State or any part of the State.”.

Bhopal :
Dated the 18th May 2017 OM PRAKASH KOHLI
’ Governor,
Madhya Pradesh.
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